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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE SECOND DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHTEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. Ii/IOHIUDDIN

Between:

Shoaib Khan,

Petitioner
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The state of Telangana, And

Rep, by its Chief Secretary, C_Block,
3'd Ftoor, Telangana Secretariat.
Hyderabad - 500 022. -'

TJre principal Secretary, (Home)
!9ru Department A Eitoak, '
5th Floor, Telangana Secretariat.
Hyderabad - 500 022. Tetanguil.

The Director General,
relangana state Disaster Response and Fire services,BRK Bhavan 1't Floor, rant e;nJ, uyO"ruOr4;;;;;.._.
The Director General of police,
Telangana State Lakdikapooi, iryOerabad T.S

The District Fire Officer, Hyderabad
H. No. s-L-ro71, opp sim'c;;;;;., Gowtisuda,Hyderabad District _ SOOO n: --"

The Comrnissioner of 
.potice, Hyderabad,

Basheer Bagh Hyderabad . 
-' ' ''YeruvuLr,

The Station House Officer,
Gudimalkapur police Station, Hyderabad.

The Secretary,
Telangana State pollution Control Board,Industrial Area, Sanathnagu., HVO"r"uOuO.
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g. The Comnissioner, +
Greater l-lyderabad Municipal Corporation, .

CC Comprex, -[ank Bund Road, Lower Tank Bund,
Hyderabad 500 006.

10. The Deputy Commissioner,
Circle N0.33, GZ,Greater Hyderabad Municipal Corporation
Mehdipatr'arn,
Hyderabarl, Telangana 500004

11, TheCollector& District Magistrate
Hyderabac District, Nampally Station Road,
Hyderabad.

The Chief Electrical Inspector,
Government of Telangana, Mint Compound, Hyderabad

Chief Controller of Explosives,
Roon No.6tl2, 6thFloor,CGO Towers,Kavadiguda,
Secu nderat,ad-!i00080

L4. Dawat-e-Ramzan Exposition
Rep. by Ms. Anarn Mirza, D/o. not known to the petnr
Aged about 35 years, Occ, business
R/o. H.No.8-2-293182, ptot No.61-A,
Site-II, Roacl No.9, Filrn Nagar, Hyderabad.

15. The Gulmohar b<position,
Rep. by Ms.t{ajera Baquer, D/o. not known to the petnr
Aged about.i5 years, Occ.Business
R/o. H.No.1,3-tl-t6lA/8, Khair Mansion,
Near Masjid-r:- Qarnar, Afzal Nagar, Malakpet, Hyderabad.

16. Souq-e- Ramzaarr Exposition
Rep by Fahee:rn Ul Haq, s/o not known to the petnr
Aged about 40 years, Occ.Business
R/o. 2-6-5lllLl2, Aims Avenue,
Happy Home:; Colony, Upparpally, Hyderabad - 500030.

L7. Jashn E Bazaar Exposition
Rep by Dr Astrfaq, S/o. not known to the petnr
Aged about 35 years, Occ: Dr Foodie
R/o. H.No. B-.t.-6t4l2lBl4lZ, Sai Nagar Colony,
AP State Ministers Residential Colony, Banjara Hills,
Hyderabad, Tt:lanqana - 500034.
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Shaadi ka Bazaar Exposition
Rep Dr Lubna, D/o. not known to the petnr
Aged about 38 years, Occ : The Bliss,
R/0. Municipal No. 10-t-127/2, 3rd floor, Flat No.301,
Masab tank, Hyderabad, Telangana, 500004,
Landmark - In Lane of Paradise Takeaway

She Glam Exposition
Represented by Ms.Saba Fatima, Wo. not known to the petnr
Aged about 40.years, Occ : , -

Talabkatta Rd, Opp. Nawaz Furniture,
Near Sameena Hospital, Yesrab Nagar, Edi Bazaar,
Hyderabad, Telangana - 500023.

The Aangan Events Exposition
Represented by Mr.Zainab Ali Sajjad S/o. not known to the petnr
Aged about 45 years, Occ : ,
R/o. Near Safdariya school, Opp Okaz Complex,
Mehdipatnam, Hyderabad, Telangana.

Kings Classic Crown Kohinoor Gardens Function Hall
Represented by Mr.Zain S/o Not known to thePetitioner
Aged about 40 Yrs. R/o H.No. 72-2-706, Ushodaya Cotoriy,
Noor Ghat, Gudirnalkapur,
Hyderabad, Telangana - 500006. ResOondeg!9

Petition under Article 226 of the Constitution of lndia praying that in the

./ circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue a Writ, Order or direction or particularly one in the nature of Writ of
Mandamus declaring the action the Respondents Nos.1 to 13 in allowing the
Respondent Nos. 14 to 21 to Conduct temporary Expositions/Exhibitions in

temporary and permanent structures of Respondent No.21 without complying with
the safety measures, obtaining statutory permissions, No-Objection Certificates for
running the temporary Expositions/Exhibitions as being illegal, arbitrary and violative
of Articles G.O.RI. 693 Dt.09-07-2019, the National Disaster Management Act 2OO5,
The Telangana Fire services Act 1999, Hyderabad City Police Act 1348 Fasli, The
Hyderabad Metropolitan Water Supply and Sewage Board Act 1989, Greater
Hyderabad Municipal Corporations Act 1955, The Electricity Act 2003 and Article 21

of the Constitution of lndia apart from being violative of principles of natural justice
and consequently direct the Respondents 14 to 21 not to conduct the expos,
expositions, exhibitions in the premises of Respondent No.21 without complying with
the safety measures, statutory Permissions No-Objection Certificates from
Respondent Nos. 1 to 13.
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Petition under section 151 CPC praying that in the circumstances stated in

the affidavit fil,?d in support of the petition, the High Court may be pleased to direct

the respondents Nos.1 to 13 not to allow the respondent Nos. 14 to 20 to conduct the

expos, exposir:ions, exhibitions in the premises of the respondent No'21 without

complying witl- the safety measures, obtaining statutory permissions, No-Objection

Certificates.

E! No.

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

therespondentsNos.3,6,9,10,11&12toforthwithactupontherepresentationsof

the petitioner dated 30.12.2025.

Petition under section 151 CPC praying that in the circumstances stated in

theaffidavitfile(linsupportofthepetition,theHighcourtmaybep|easedtodirect

the respondentr; Nos.1 to 13 to impose penalties prescribed under the various

statutory laws and severely punish the respondent Nos.14 to 21 for their action in

conductingtheEixhibitionswithoutpermissions,NoCsfromtheyear2022to2025at

the premises of tesPondent 21.

Counsel for the Petitioner: Ms. RACHNA S.WADDEPALLI

Counsel for the ResPon dent No.l: SRI G.VEERASWAMY,
GP FOR GENERAL ADMINISTRATIO rl

Counsel for the

Counsel for the

Respondent No.2 to 7: SRI MAHESH RAJE, GP FOR HOME

No.8: SRI ZEESHAN ADNAN MAHMOOD'
SC FOR TSPCB

Counsel for the Respondent No.9 & '10: SRI M'ARUN KUMAR' SC FOR GHMC

Cbunsel for the llespondent No.l1 : GP FOR REVENUE

Counsel for the Respondent No.l2: GP FOR ENERGY

The Court made the following: ORDER
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IN THE HIGH COI,IRT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLB THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRJ JUSTICE G.M.MOHIUDDIN

WRIT ON (SR) No. 8944 of 2026

DATED : 02.03.2026

Between:

Mohammed Naseeb Khan

Petitioner
AND

The State of Telangana rep. by its
Chief Secretary Telangana Secretariat,
Hyderabad and twenty others

ORDER: "' Respondents

Ms. Rachna s. waddepalli, learned counsel appears for

petitioner.

Mr. G- Veeraswu*y, learned Government pleader for

General Administration Department, appears for respondent

No.l.

Mr. Mahesh Raje, learned Government preader for

Home appears for respondent Nos.2 to 7.

Mr. Zeeshan Adnan, Mahmood, rearned standing

Counsel for Telarlgana State pollutio, control Board appears

fbr respondent No.8.
,
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HCJ (AKrS, J) & CMM,.'
w.P (PIL) (SR) \o 8944 of 202r-

2. This writ Petition (Public Inreresr Litigation), which is

at S.R. stage, is filed with the follovving prayer:

"For the reasons stated in the accompanying affidavit, it is
hereby praycd that this Hon'ble Court may be pleased to

issue a Writ, Order or direction more particularly one in the

nature of Writ of Mandamus, declaring the action of the

Respondents Nos.l to 13 in allowing the Respondent

Nos.l4 to 2l to conduct tenlporary Expositionsi Exhibitions

in temporary & permanent structures of Respondent No.2l

without complying with the safety measun3s, obtaining

statutory pennissions, No-Objection Certificates for

running the temporary Expositions/Exhibitions as being

illegal, arbitrary and violative of Articles G.O.Rt.693

I)t09.07.2019, the National Disaster Managr)ment Act

2005. The Telangana Fire Services Act 1999, Hyderabad

Oity Police Act 1348 [jasli. -l'he 
Hyderabad Metropolitan

Water Supply & Sewage Board Act 1989, The Greater

Hydembad Municipal Corporations Act 1955, T'he

Electricity Act 2003 & Article 2l of the Constitution of
India apart from being violative of principlcs of natuml

justice and consequently direct the Respondents l4 to 2l
not to conduct the expos, expositions. exhibitions in the

prr:mises of Respondent No2l rvithour complying with the

salbty measures, statutory permissions, No-Objection

Certificates from RespondentNos.l to 13."

3. The Officd has raised an objection as to the involvernent

of larger public interest in the instant Public Interest Litigation.

4. We lind that the petitioner having applied for

information under the provisions of the Right to lnformation
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Act, 2001i, in connection with the organization of such events
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\- w.P.(PIL) (SR) No.8944 of 2026

has not waited for such information to be supplied before

approaching the Court in order to make the Writ Petition

complete with all basic foundation material facts and

particulars. Therefore, learned counsel for the petitioner seeks

permission of this Court to withdraw the instant Writ Petition

with liberty to the petitioner to approach the writ Court after

obtaining such infbrmation by filing a fresh petition.

5. Accordingly, without making any comment on the

tnerits of the 0aib of the petitioner, the instant Writ Petition

(Public lnterest Litigation) is dismissed as withdrawn with

liberty as prayed for. There shall be no order as to costs.

Miscellaneous applications, if any pending, shall stand

closed
SD' MALLIKARJ

SISTANT TRAR
//TRUE COPY/

SECTION OFFICER
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1. One CC to Ms. RACHNA S.WADDEPALLI, loPUcl
2. One CC to SRI ZEESHAN ADNAN MAHMOOD, TSPCB [OPUC]

3. One CC to SRI M.ARUN KUMAR, SC FOR GHMC [OPUC]
4. Two CCs to GP FOR GENERAL ADMINISTRATION, High Court for the State

of Telangana at Hyderabad [OUT]
5. Two ccs to GP FoR HOME, High court for the State of Telangana at

Hyderabad [OUTI
6. Two CCs to GP FOR REVENUE, High Court for the State of Telangana at

Hyderabad IOIJTJ'
7. Two ccs to GP FoR ENERGY, High court for the state of relangana at

Hyderabad [OUT]
8. Two CD Copies
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HIGH COURT

DATED: 0210312026

ORDER
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\WP(PILXSR).No.8944 ot 2026 rt

DrsMrssrr.lG THE wP(PILXSR)

AS WITHDRAWN,

WITHOUT COSTS
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